ASSETS & LIABILITIES OF DR. JUSTICE B.S. CHAUHAN & HIS WIFE

(As on 1.1.2012)

' ltems Description Particulars Remarks
(A) Self (B) spouse
/39 share in two ancestral | Partner in family Firm M/s. Ajab
=Building(s) residential houses in village Jasala, | Singh & Co. corstituted in 1980
District Muzaffarnagar, U.P. | having 1/9t share which owns
commercial complex ‘Dharam
Landed H.No.474 in Sector 15-A, Noida in Palace" in 3,400 sg. meters in
Property 450 sq.meters having basement and | Sector-18, Noida duly completed
two and a half stories in joint | in 1988. The source for‘
| | ownership with wife constructed in payment is thel
«Other 1988-1989. Earlier some part of the | Entered into an azreement to sl | agjus'ment of |
, langed lard had been in the name of the | two shops in the said commercial | monthly rental |
Property family partnership firm which was | complex measuring 230 sq, ft. | porien  since
relinquished by others in our favour | each in 2007.(Sale Deed has not | 2007 cnwards |
by registered deed in 2003. yet been executed). for Rs.64 lacs.
‘ 1/3@ share in ancestral agricultural
land owned by family measuring 200 ‘
bighas in Vilages Jasala and Aldi
District Muzaffarnagar, U.P. |
i Securities | Mutual Funds Rs.6 lacs in Kotak Mutual Fund ‘
and

| Investments

=Bank Balance

Rs.18.5 lacs in Central Bank of
India, Noida

Rs. 2 lacs in UCO Bank, Supreme
Court Compound, New Delhi

| - GPF Rs. 22 lacs in GPF Account

| Other ~Jewellery Gold Jewellery/ Mainly received
assets/ ornaments 200gms. |lin  marriage
Movables from both

Silver ornaments 500 gms. | families in

| 1980.

| Silver utensils - 5Kg. Purchased  in

| «\ehicles Toyota's Corolla Car 2003.

! | Car purchased

1/3 ancestral share in a bus plying | | in Jaty, 2009
“ on the route. - ] J
| Liability Amount of Rs.30 lacs tor purchasing

the said two shops.
i




